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LOK SABHA 

Saturday, May 1, 1965/Vaisakha 11, 
1887 (Saka) 

The Lok Sabha met at ELeven of the 
CLock. 

[MR. SPEAKER in the Chair] 

PAPERS LAID ON THE TiABLE 

Mr. Speaker: The Finance Minister 
may lay the papers that he wanted to 
lay on the Table. 
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The Minister of Finance (8hr! T. T. 
Krishnamacharl): Sir, I beg to lay on 
the Table: 

(1) A statement regarding the im-
pO'Sition of Additional duty of excise 
on "Petroleum products, not other-
wise specified" under the Mineral Pro-
ducts (Additional Duties of Excise 
and Customs), Act, 1958. [P!aced in 
Library. See No. LT-4321/65). 
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[Shri T. T. Krishnamachari] 
(2) The following Notifications un-

der section 38 of the Central E·xcises 
and Salt Act, 1944:-

(i) No. 69/65-F. No. 1l/2/65-CX. 
I dated the l'St May, 1965, 
levying additional excise duty 
on certain petroleum products 
under the Mineral Product 1 
(Additional Duties of Excise 
and Customs Act, 1958. 

Oi) No. 70/65-F. No. 11/2/65-CX. 
I dated the 1st May, 1965, ex-
empting certain petroleum 
products from additional levy 
of excise duty under the Mine-
ral Products (Additional 
Duties of Excise and CU'S-
toms) Act, 1958. 

(iii) No. 72/65-F. No. 15/24/65-CX. 
I dated the 1st May, 1965, 
making certain change in 
cise duty leviable on "tin 
plates" and "tinned sheets". 

(Iv) No. 71/55-F. No. l6/3/64-CX. 
III, dated the lst May, 1965, 
making certain change:; in eX-
excise duty leviable on cotton 
fabrics manufactured on 
powerlooms rUn by coopera-
tive societies. 

(v) No. 74/65-F. No. 2/2/65-CX. 
II dated the 1st May, 1965, 
making certain changes in the 
duty leviable on copper and 
copper alloys. 

[Placed in LibTary. See No. LT-
4321/65]. 
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DEMANDS FOR GRANTS·-contd. 

MINISTRY OF STEEL AND MINES 

Mr. Speaker: The House will now 
take up discussion and votitng on De-
mand Nos. 86 to SS and 140 relatiDi 
to the Ministry of Steel and Mines for 
which 5 hours have been allotted. 

Hon. Members desirous of movinl 
their cut motions may send slips to 
the Table within 15 minutes IiDClicating 
which of the cut motions they would 
like to move. 

DEMAND No. 86-MINISTRY OF STEEL 
AND MINIIlS 

Mr. Speaker: Motion m')ved: 

"That a sum not exceeding 
Rs. 45,30,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
whioh will come in course of pay_ 
ment during the year ending the 
31st day of March, 1966, ial res-
pect of 'Ministry of Steel and 
Mines· .... 

DEMAND No. 8'1-GEOLOGICAL SURVEY 

Mr. Speaker: Motion Ml}ved: 

"That a sum not exceeding 
Rs. 3,22,79,000 be granted to the 
President to complete ,the sum 
necessary to defray the charges 
whioh will come in course 'of pay_ 
ment during the year ending the 
31st day of March, 1966, in res-
pect of 'Geological Survey' .... 

DEMAND No. B8-0THER REVIIlNUE Ex-
PENDITURE OF THE MINISTRY OF STEEL 

AND MINES 

Mr. Speaker: Motion moved: 

''That a swn not exceeding 
Rs' 17,41,22.000 be granted to the 
President to complete the sum 
necessary to defray the cnarges 

·Moved with the recommendation of the President. 


